IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABALL BENCH

AT HYDERAEALD

0A.234/95 dt.27-3-95

M.A. Rahim Khanp : Applicant

T~

1. Union of India

Rep. by its Secretary

Min., of Deferce, Sena Bhavan
New Delhi 110011

2. The Cfficer-in-Charge
Recorés Madras Engineers Group (MEG) .
Ulsoor, Bangalore (Karnataka) : Respondents
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Counsel for the applicant
Ldvocate

N.R. Devara

Counsel for the respondents
' : Central Gowv

CCRAM
HON. MR JUSTICE V.NEELADRI_RAO, viCE CHAIRMAN

HON. MR A B GCRTHI, MEMBER{ADMN.L

: % K. Sudhakar Reddy

j, SC for
ernment




CA.234/95

Judgement .

( As per Hon. Mr, Justice V. Neeladri Rao, VC )
| f

Heard Sri K. Sudhakar Reddy, learned counsel for the

applicant and Sri N.R. Devaraj,learned counsel for the

respondents. ) | I

2. The relief claimed in this OA& is 1% recard to pension

szid tobe due to the applicant for thé perlod he worked|as

s e e \.__‘_,,_,_____;._ ﬁ"" bn-u--h B ‘
dents that this 04 is not maintainable i?;heCAT has to|be

upheld. | .
3. Accordingly, thig CA 1S QlSM1SSEC, L1113 UiLiuss s :

dismissal deces not debar the applicant!to initiate the pro-

this OA,

4. This O& is ordere@éccordingly. No costs.

7 M > \\N
) (A.B. Gorthf]) (v. Neeladr Rao)

Member (Admn) (Vlce‘Chalrman i
' : 072 DVl Xy S
Dated : March 27, 1995 /7 @’k*f’= ;
Jlcc

Pb4ctated in Open Court EePuty.Registrar

1. The Secretary, Ministry of Defence, |
Union of India, Sena Bhavan, New elhi-11k

2. The Officer-in-Charge, Records Madras hnglneers Group|( MEG)
Ulsoor, Bangalore(Karnataka).
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- - Re LJ -
Oggecgggv to Mr K.3udhakar ddy, advocate, CAT.Hyd

sNellgliZU L el J g Wi e'wiiidwawras oiny

5, One copy to Library, CAT.Hyd.
6. One spare COpYe.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNA,
- HYDERABAD BENCH AT HYDERABAD.,

THE HON'BIE MR.JUSTICE V,NEELADRT RAO
VICE-~ CHAIRMAN ° r
AND

R

'THE HON'BIE MR.RaRANGARAIAN:M(AD M)

DATED = 97\ -3 1995,

ORDER/JUDGMENT 3

M. A, /R.AL/CL A0,

-in _
oA, 23y )45
T. A.No, Cowep, )

Admitted and Interim directions

4

"

Disposed of with directions,

Y —— -

5

Dismifssed.

Dismissed as ‘withdrawn

Disnfissed for default,

" ord red/Rejerted..

No.order -as to costs .
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